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central Administrative Tribunal, Princi Bench

C.P.No.457 of 2000
(in O.A.No.1333 of 1998)

lNew pDelhi, this the lsraay of February, 2001

Hon’ble Mr.V.K.Majotra, Member (Admnv)
Hon’ble Mr.Shanker Raju, Member (J)

Shri Om Prakash, s/o Sh.Baraf Singh Aged
about vyears r/o Vviil & P.O - Dayaipur, ,
Dist. Faridabad {Haryana). - pPetitioner

versus
sh.Kalyan Chaind, Regional Provident Fund
Commissioner (Haryanaj , Bhavishyva Nidhi
Bhawan, Sector 15-A, Faridabad-121007. - Respondent

By V.K.Majotra, Member (Admnv) -

OA 1333/1986 was decided on 31.3.20060
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promotion to the post of Head Clerk and this revision O
senjority 1ist was made in accordance with the judgment
of +the Full Bench of the Tribunal in the case of Ashok

Mehta & others Vs. Regional P.F.Commissioner & another,

3. in their counter the respondents have stated

the Tribunal in

no such direction

4 we have heard the learned counsel of both
sides and perused the record before us.
5 The leained counsel of the petitioner

a4 UDC and rnot Head Clerk. Therefore, in the seniority

petitioner drew Ouf attention to the case of Ashok Metha
(supra) 1in wnich it was held that inter se seniority of

total length of service reckoned from the actual date of
promotion made 1in accordance with the rules and peri10d
served on adhoc basis de hors the rules would be
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seniority 1list issued on 31.12.1593 he should have been
shown senior to Shri L C.Batra

6 In the order dated 3t 3.2000 in OA 1333/1986
the respondents had been directed to revise the

assigned correct senijority in the seniority 1ist dated

31.12.18883 we shall not be able %E examine whether tne
“frerpes o

petitioner has been a551gnedLsenior1ty vis—a-vis the

claim of Shri L.C.Batra in the present CP. In case tne

petitioner has any grievance in the matter of senioirity

can agitate the matter Pk

An original appliication rather than contempt petition.
in this view of the matter this CP is dismissed and the
- o de = —_ - T e
f1ocices are u 1SCnaryeu

g- ‘ Rl,"g\.v\'

(Shanker Raju)
Member (J)

(V.K.Majotra)
Member (Admnv)




